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SHRI RAVINDRA VARMA: The
statement that I made was about 
government business in the House. 
Therefore. I did not make any men­
tion of the discussion on price rise 
and the discussion on the reservation 
of jobs for the Scheduled Castes 
which you were pleased to admit. 
These were not discussions to be ini­
tiated as government business but as 
private business for which govern­
ment was finding time. The state­
ment was about government business 

'that we propose to put before the 
House during the week.

Secondly, a question was raised by 
hon. Member, Shri Sathe about the 
censure motion that has been tabled 
against the hon. Home Minister. Now, 
the status of that motion is that you 
have admitted the motion. The 
motion has not yet been, to the best 
of my knowledge, printed in Bulletin 
No. II. That is why I did not make 
a special reference to it. but, as far 
as the government is concerned, the 
government stands by its commit­
ment in the Business Advisory Com­
mittee that it will find time for the 
discussion of that censure motion 
which you have been pleased to ad­
mit ........

MR. SPEAKER: They wanted to
know whether you arc extending the 
session beyond the 8th.

SHRI RAVINDRA VARMA: I am 
dealing with each point.

The next question was about the 
i Anti-defections Bill, about which the 
hon. Home Minister has alreadv ex­
plained.

Then a question was raised about 
the caption—‘Discussion on the white 
paper on the misuse of the mass 
media’. The hon. Member may hold 

. that it was not misuse but it was pro- 
jjjper use. This is a point which he 
can raise when the White Paper 
comes before the House.

As for the extension of the session. 
Prof. Mavalankar raised the question 
as to whether there would be only 
one day in the week after the next. 
But we have stated here that the 
government business lying over will 
go on. There is already a statement 
before the House made by the gov­
ernment on the business that it wants 
to get through in this session. At the 
moment, we have no idea of extend­
ing the session beyond the 3th.

MR. SPEAKER: But you n.ay sit 
on the 6th.

SHRI RAVINDRA VARMA: That
motion to do so has been adopted.

SHRI HARI VISHNU KAMATH: 
Even though we may not be as busy 
as the hon. Ministers, we have also 
got our own programmes and com­
mitments. Therefore, we would like 
to know a firm enough date—8th, fHh 
or 10th and not from time to time 
or day to day extension which is 
meaningless.

SHRi RAVINDRA VARMA. There 
is no question of day to day exten­
sion. A proper and legitimate motion 
was put before the House that the 
house do agree to sit on the 6th and 
8th and that motion was adopted by 
the House. N o  other m o t io n  is being 
put before the House. We do not 
propose to make any motion before 
the House that the House should sit 
after the 8th.

12.39 hrs.
MATTERS UNDER RULE 377

( i)  R epo r ted  c l e a r a n c e  or s u b - s t a n ­
dard  ENGINES fo r  M I G S  DURING
E m e r g e n c y .
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MR. SPEAKER: No Zero-hour
please.

Matters to be raised under Rule 
377—Shri Subramaniam Swamy.

(s^ rforr): wft $  srrcnr
SFF5T if WT T̂FSTT ^  ?>TT ?

DR. SUBRAMANIAM SWAMY 
(Bombay North-East): I would like 
to draw the attention of yourself and 
the government to the large number 
of unreported MIG crashes that have 
taken place in the last 8 months and 
this is a matter of grave concern to 
all of us because we had in the past 
put our strategic air weapon system 
entirely in the MIG aircraft.

The problem has been compounded 
by some of the information published 
in the newspapers and I quote here 
as an example, a news item which 
appeared in the Organizer of June
27..... (Interruptions) which is titled 
‘Sub-standard MIG engine's cleared 
during the emergency.’ It appears 
from all that j  have been able to find 
out both from the papers and from 
my own investigation that there is a 
fair amount o f___ (Interruptions)

There seems to be something seri­
ously wrong. What is going on in 
the MIG H.A.L. Factory at Koraput 
(Orissa)? It appears from the papers 
and other sources that certain sub­
standard MIG engines have been 
cleared by the factory even though 
the Directorate of Technical Deve­
lopment and Production which is 
really authorised to clear it has not 
given the clearance. This has been 
done by the General Manager, per­
haps, after instructions from erst­
while colleagues, I do not know whe­
ther they are still colleagues.

During the cracr/wnov the Chief 
Resident Inspector of this Directorate 
had previously given in writing to 
Shri Bansi Lai about this clearance 
of sub-standard engines and the only 
reply this Chief Resident Inspector 
seems to have got is that Shri Bansl

Lai placed him under house arrest 
and prevented the staff from enter­
ing the premises of the factory and 
later on the Chief Resident Inspector 
was transferred to looking after the 
Aerodrome Lights of a far away air
port.

Recent crashes of the MIGs reveal­
ing metal scraps inside the engines 
are as serious as finding injections 
with metal floating particles in Wil- 
lingdon Hospital.

Soviet experts are present. 1 would 
like to know whether it has gone
wrong there. Entire salary to the
Soviet experts is paid by the Govern­
ment of India and Parliament sanc­
tions it. I would like to know has 
something at the factory level gone 
wrong or at the Ministry level or at 
the level of the previous Defence 
Minister?

I welcome the interview given by 
the Defence Minister, Shri Jagiivan 
Ram on July 27, 1977 ‘India not to 
depend on MIGs alnae to the Tri­
bune., 1 hope very soon vve will
diversify our aircraft industry. We
will not put all our eggs in the Rus­
sian baskets, and the hon. Defence 
Minister will tell us {ibout these 
crashes so that precious lives are 
saved.

THE MINISTER OF DEFENCE 
(SHRI JAGJIVAN RAM): I am not 
ready with a statement to be made 
on this subject. Because a very im­
portant subject has been raised, I 
would like to intervene at this stage. 
It is likely that after going through 
the whole case I may make a com­
prehensive statement in the House.

I would like to assure the House 
that nobody in the Defence Ministry 
will take the risk of using defective 
engines which are likely to jeopar­
dise national security. Everybody is 
patriotic in the Department and when­
ever occasion has arisen, they have 
demonstrated to the country that they
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are second to none so far as patrio­
tism is concerned.

So far as diversification is concern­
ed, not only on this occasion, even 
when l  was incharge of this Ministry 
on the previous occasion, it has been 
•the endeavour of the Defence Minis­
try to diversify its requirements and 
~to obtain them from various coun­
tries. The performance of MIG has 
been quite effective. It was demons­
trated during the last war with Pak­
istan. But the special references that 
have been made to particular officers, 
I shall go through that and if i feel 
it necessary, I will make a compre­
hensive statement in the House. I 
would like to assure the House once 
again that nobody in the Defence 
Ministry will take the risk knowingly 
of using any defective parts in en­
gine.. .

( ii)  P r o h ib it io n  i n  t h e  C o u n t r y
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5R  T̂r ŴJZ 5RT StTR «T̂  ^  *T sft^ 

f^fTT if 'far sftT
?r WfiRT T̂?raT ?  I 

^  ^TT T̂fT ^ ¥ t
| i ^ r r  &r* t o  ^ r r f t  t
f ^ r r  if fs r ^ r  %  TOT*? jfr f\
T%T t  I T O  % f*R’ ^
^psr «rr ft7?  ^  ^nrr ^  
r̂r ?WT5f *fr tmj |  flrh- *rat 

?p> f<Tsr t>< fsrirr «rr 
tw m t f f̂% ir VTtff 2 0 0 0  h f t  %' I 
w :  w>ri qTf^iiTfeft €t^r jjt 
t o r  v t  etfr w  ^rw ?fr ^ rf «ft
»rhr q̂ lr | 10, 20 vfnr *r
$'r srafy if 100 & w*r «rr?nft ^ 
^  $r  1 wrs^w t̂?TT |


